
 
 

 
       

 
 

 
     

         

    

   

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)No.(SH)140/2012
 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

03.07.2013 

Heard in part.
 

Hearing will be continued on 10.07.2013.
 

JUDGE 

Lam 



 
 
 

 
       

 
 

 
       

     

            

         

       

      

        

       

       

         

        

       

         

         

             

              

  

          

         

           

               

            

        

           

          

         

          

     

     

          

      

WP(C)No.(SH)144/2012 

BEFORE
 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH
 

03.07.2013 

Perused the affidavit-in-opposition filed by the 

respondents wherein, the respondents had categorically denied the 

allegation of the writ petitioner in the present writ petition that the 

District Selection Committee (for short ’DSC’), had recommended the 

concerned selected candidate without following the prescribed 

procedure. The respondents in their affidavit-in-opposition had 

categorically stated that the DSC after following the prescribed 

procedures and norms recommended the candidate for appointment 

to the post held by the writ petitioner. 

In the affidavit-in-opposition filed by the State 

respondents, the respondents did not clearly mention what are the 

prescribed procedures followed by the DSC in recommending the 

selected candidate. In order to see, what are the procedures 

followed by the DSC in recommending the selected candidate, this 

Court also requires to see the relevant File of the DSC i.e. the File 

relating with the selection of the candidate for the post of Peon in the 

present case. 

Mr. AH Hazarika, learned counsel for the State 

respondents contended that the DSC is not a party in the present 

writ petition and therefore, it may be difficult on his part to produce 

the said record of the DSC. Be that as it may, it is a direction of the 

Court to produce the said relevant File of the DSC. Therefore, in 

pursuance of the directions of this Court, Mr.AH Hazarika, learned 

State counsel may produce the record of the DSC, so far as the 

present writ petitioner is concerned in the next date. Mr. AH 

Hazarika, learned State counsel also prays for time for filing 

additional affidavit mentioning the important facts which are left out in 

filing the joint affidavit-in-opposition. 

The prayer is granted. 

Fixed this case again on 24.07.2013 for production of 

the record and also for hearing. 



         

              

    

   

    

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

The Registry is directed to furnish a copy of this order 

to Mr. AH Hazarika, learned State counsel in the course of the day. 

JUDGE 

Lam 


